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To, 
The Registrar, 
The National Green Tribunal, 

Principal Bench, 
New Delhi 
E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com 

Sub: Compliance on behalf of UPPCB in compliance of order dated 31.07.2024 

issued by Hon'ble National Green Tribunal, Principal Bench New Delhi in 

OA No- 196/2022 (MA No-38/2O23) in the matter of Hari9m Gupta Vs 

Nagar Palika Parisad Loni & Ors. 
' 

Respected Sir, 
With reference to the above subject mentioned above the in compliance 

of Hon'ble National Green Tribunal order dated 31.07.2024 in OA No-196/2022 

Hariom Gupta & Ors. Versus Nagar Palika Parishad, Loni & Onr., Compliance 

report is hereby submitted before the Hon'ble National Green Tribunal for kind 

perusal. 

Enclosure: As above. 

(Vikas ishra) 

Regional Officer 

Copyto: ~ 

1- Member Secretary, U.P. Pollution Control Board, Lucknow for 

information. 

2- Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/NGT, New Delhi 

for perusal and necessary action please. 

3- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, 

Lucknow for information. · 

4- Law Officer-I; U.P. Pollution Control Board, Lucknow f i formation. 

~ ~,.,.., Reg~ nal Officer ✓ 
. ct>iqfe14 : anto~ovwo-2, ~cte-<-1e, q1lwf4-<1, •11Ritllr◄rc:-201012 ~-0120-t1eo1oa 

~641C'14: TC-12V, ~ ~. •~iftft ~. i-i&➔di 226010 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

MA No.38/2023 
IN -

OA No 196/2022 

In the matter of:-

Hariom Gupta APPLICANT 

Versus 

Executive Officer Nagar Palika Loni. RESPONDENTS 

Compliance Report on behalf of the Uttar Pradesh Pollution Control Board 

in pursuant to the order dated 31.07.2024 passed by the Hon'ble National 

Green Tribunal in MA No. 38/2023 in OA No. 196/2022 in the matter of 

Hariom Gupta vs Executive Officer Nagar Palika Loni. 

Most respectfully it is showeth as under:-

1) That vide its order dated 31.07.2024 this Hon 'ble Tribunal has passed the 

following directions:-

" ............ ... 2.Response dated 29.07.2024 has been filed by Regional 

Officer, UPPCB stating that it has imposed environmental compensation of Rs. 

Two Crores Twenty Five Lacs upon Nagar Pa/ika Parishad, Loni but details of 

such imposition are not given and it is not clear as to for what period the said 

compensation has been imposed. Further, no prosecution has been initiated in 

accordance with law for continuous violation of Section 24 of Water 

(Prevention and Control of Pollution) Act, 197 4 

4. However, we grant a last opportunity to respondents to place relevant 

material on record that they are complying failing which we will have to pass 

stringent order imposing due environmental compensation and also by directing 

prosecution of all concerned violators. . ............. " 

2) Th • • at, in regard to the discharge of untreated sewage, this Hon 'ble Tribunal 

has issued direction on 21-09-2020 in OA No-593/2017 Paryavaran 

-
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\ 

Surakha samiti Vs UOI & Ors., the relevant part of the direction is as 

follows:-

" 47 ur d. t • ns asfiol/ows • 
. . . . . . . . . . . ,, e now sum up our zrec 10 • 

100% treatment of sewage may be ensured as directed by this Tribunal 

vide order dated 28.08.2019 in O.A. No. 593/2017 by 31.03.2020 at least to the 

extent of in-situ remediation and before the said date, commencement of setting 

up of STPs and the work of connecting all the drains and other sources of 

generation of sewage to the STPs must be ensured If this is not done, the local 

bodies and the concerned departments of the States/UTs will be liable to pay 

compensation as already directed vide order dated 22.08.2019 in the case of 

river Ganga i.e. Rs. 5 lakhs per month per drain, for default in insitu 

remediation and Rs. 5 lakhs per STP for default in commencement of setting up 

of the STP ... ....... " 

Keeping in view of the above the UPPCB vide its letter dated 26-07-2024 

has imposed an Environmental Compensation of Rs. 2,25,00,000/- for the 

period of 01-07-2020 to 31-03-2024 {Total 45 Months at the rate of Rs. 5 Lakhs 

per month per drain) upon Nagar Palika Parishad, Loni, Ghaziabad accordingly. 

The copy of letter dated 26.07.2024 is attached herewith as Annexure-1 to this 

report. 

3) That, the UPPCB has filed complaint under Section 43 of the Water 

(Prevention control of Pollution) Act. 1974 before the Court of Hon'ble 

Special Judicial Magistrate first class (Pollution), Lucknow in ref. UPPCB 

Vs Nagar Palika Parishad Loni & Ors. which is fixed on 10.09.2024 for 

hearing before the learned court. The copy of the complaint is attached 

herewith as Annexure-2 to this report. 

Above compliance report is submitted hereby for perusal and kind 

consideration ofHon'ble National Green Tribunal. 

eif~vJ,-0~,.. 
(Kunwar Santosh Kumar) 

A.E.E. 
UPPCB, Ghaziabad. 
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